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yardstick.

(x) Encouragement of Medical Gradu-
ates to open private clinics and nursing
homes.

(x) Encouraging Agricultural Graduates
to open Agro-Service Centres.

(xii) Earmarking jobs like those of
Stenographe, Primary School Teach-
ers, Telephone Operators, House Keep-
ers, Computer Data Entry Operalors, /
Receptionists etc, for women.

(xiii) Encouraging voluntary organisa-
tions to utilise surplus rural labour and
enrich the economy.

(xiv) Expand scope and content of IRDP
and other poverty alleviation pro-
grammes o provide more employment
opportunities in the unorganised sec-
tors.

(xv) Diversiication of cropping pattern
with more thrust on cash crops to ab-
sorb more of rural unemployed with
support for marketing agricultural pro-
duce.

(xvi) Self-employmentin cottage, Khadi
as well as village industries alongwith
other incentives and support. N
(xvii) Encouragementto sericulture, fruit
preservation and food processing sec-
tors to creale more employment with
less capital.

(xviii) Provision of wage employmentfor

‘rural labour in plantation works under

social forestry and in commercial plan-
tations like tea, coffee, etc. to be taken
up through departmental and voluntary
organisations. ~

(xix) Engagement of rural and urban
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labour in building and roads programme’
during slack seasons so that seasonal
unemployment can be taken care of.

(xx) Besides the above, a scheme of
stipendiary engineers is in operation
since 1990 through which 1468 unem-
ployed degree engineers have been
provided employment at aconsolidated
remuneration of Rs. 2,000 per month.

(xxi) Sikhya Karmis and Sikhya sevakas
have been created for educated unem-
ployed who can work as teachers.

Heavy Engineering Corporation
Limited, Ranchi

Shizt ANIL BASU:
PROF. SUSANTA
CHAKRABORTY:

‘320

Willthe PRIME MINISTER be pleased
to state:

(a) whether the Heavy Engineering
Corporation Limited, Ranchi is facing a vir-
tual closure due to non-availability of finan-
cial assistance as reported in the Telegraph
dated June 2, 1992,

(b) it so, the details thereof;

(c)the time by which the financial assis-
tance is likely to be released;

(d) whetherthe Union Government had
also appointed a high power commiittee in
this regard;

(e) if so, the details thereof; and

(f) the steps taken to implement the
recommendations of the committee?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPART-
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MENT OF PUBLIC ENTERPRISES) (SHRI
P.K. THUNGON): (a) No, Sir.

(b) Does not arise.

(c) Due to the budgetary constraints of

the Government it is difficult to provide addi-
tional funds beyond the budget provision
during the year.

(d)and (e). Yes, Sir. An Expert Commit-
ted headed by Dr. D.V. kapoor, former Sec-
retary, Heavy Industryis examining the Turn
Around Plan submitted by Heavy Engineer-
ing Corporation (HEC) for its revival.

(f) Discussions have been held with the
banks for aranging requisite funds forH.E.C.

Licences to SC/ST Entreprencurs

*321. SHRIRAJESH KUMAR: Wil the
PRIME MINISTER be pleased to state:

(a) whether any proposal to issue li-
cences to SC/ST entrepreneurs for setting
up electronic units is under consideration of
the Government;and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS, AND THE MINISTER OF STATE OF
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT) (SHRI P.R. KUMARAMANGA-
LAM): (a) and (b). According 1o Industrial
Policy Statement dated 24.7.91, no indus-
trial licence is required for setling up units in
the electronic sector except in the area of
strategic electronics and for the manufac-
ture of Colour TVs, VCRs, CD Players, Tape
Recorders and Microwave Ovens. Even in
these areas, there is no limitation on the
number of licencesthatcanbeissued. Hence,
there is no proposal to issue licences scpa-
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ratelyfor SC/ST entrepreneurs for setting up
electronic units.

[English)
Essential Commodities Act 1955

*322. DR.D. VANKATESHWARA RAO;
SHRIR. SURENDER REDDY:

Willthe PRIME MINISTER be pleased
to state:

(a)whetherthe Government propose to
amendthe Essential Commodities Act, 1955;

(b) if so, the details thereof; and
(c) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
to (c). The matter is presently under consid-
eration of the Government.

Contracts to Public Sector Under-
takings

*323. SHRIBASUDEB ACHARIA:
SHRI AMAL DATTA:

Willthe PRIME MINISTER be pleased
to state:

(a) whether the central public sector
undertakings are being ignored by the Gov-
crnmant of Southern States in the matter of
awarding contracts as reported in the Eco-
nomic Times dated June 5, 1992;

(b) if s0, the reasons therefor; and
(c) the steps taken by the Government

to ensure that these central public sector
undentakings only get the contracts?





